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9)!1-&-02!2003!101 —The foilowing
ztive Assembly of the- Nahonal LCapital-
5 reoeived the assentof the President of

. 6 of 2003) (as passed by theLegislalive

g forther amend the Dcllu Mumcupal
_"f‘ 1951, -

rof Delhi in the FiRty- fcn.mh Year ol the
% follows .\ —

In the Deth Mum::lpﬂ Corporalmn
_195‘7) (herelnaﬂer rel'crred fo as- lht-.

\ ) shall berenumbemd as (IB) andbcl'cm
4550 rcnumbcrcd Lhc followi ng clause

AR

Taxation Tnbu.nal constituted under
169;
{'Lm.lapa.l Valuation Comrmum means

gk section 116,
_}:hnsr. {44}, the l'ollomng clausc.s shail bc
mamely . —

Spublic uiilities™ include water-supply,
 and Arainage, solid waste management,
and telecommunication servieds, gas
ion system| and public ransport sysiem,
managcd by Govémment or athenvise;'
(47) shall bc ormncd '

and is h:n:by pub]ished for guncral )
Memicipal CorporaUcn {Amcndrm:nl)AcL ) I'

ational Capital TermoryochI}u onthe

d by the Legislature of the National .

and tommcncemcnt_h(l} This Acl, .

cipal Valuztion Commitice c-unsl.ltuted.

4, Afnendment of seetion 113.—1In the principal Aq,
in section 113 afler sub-section (3) the followingexplanation
shajlbc mscrt:d narncly — .

' Expfanarmn —In this Chapter, “person” shall,
unless the ‘context otherwise requircs, include a
mmpany, a society registered under any law for
the time being in force, an association of

- inditiduals, aparinership, and a Hindu uindivided
5. Substitution of new scction for section 114.—In
the principal Act, for section 114 the following scction
shalf be substituted, nameély :-
“114, Components of property Llzx,—Save as
otherwise provided in this Act, the property taxes
shzll be levied on lands.and buildings in Delhi
and shall consist of the following, namely :—
~-{aja bulldmg tax, a.nd
(b)z Aacant 1and tax.” )
6. [osertion of new sections 114 A, 114B,114C, 114D
and 114E.~~In the. principal Acl, after section 114 the
following sections shall be inscried, namely :—
114 A Bulldlng taxr—For any building, the
buudmg tax Shall be equal fo the rate of boilding
tax as may be prescribed by IheCorporal.on wnder
. stction- 114D multiplicd by the annua) value of
the. covered space of building determined under
sub -seclion (1) of section 1 16E ot scetion 116E”
-114B.'Rebate lor senibr ¢ilizens, women and
physically challenged persons.—In the case of
any sell-oceopicd’ residential building singly

' owned by a man who s sixty-five yoars ot more in
agn:_or;by a.woman irrespective of her age or a
physically challenged persan as may be defined
in the bye-laws, irrespective of age, or jointly
ewned by any of these categories, the Carporation
may specify 4 rebate on the building tax not
execeding thirly per cent of the tax due on the
cavered space af such building uplo one hundred
square meires of the covered space :

Provided that such rebate shall not be
available [or more than one residential building
within the jurisdiction of the National Capital
Temitoryof Delhi, -

114C. Vacant [and tax—Thevacant Jand tax in -

respect of any premisés shalt be.cqual to the rate

of vacant land"lax as may be specified by the

CDrpomunn urder section 1 14E multiplicd by the
annualvalue of the vacani land delerrnined under
sub-section (3} of scclion L16E :

Provided that where there is any
censtruction on the land and the area of plinth of
such building is in excess of such percentage of
the area of the plot, as may be prescribed in the
bye-laws, no vacant land lax shall be levied.
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114D, Ratcol'huddxngtax.HSavcasomenwsc o

provided in this Act, the base rate of pmpel'l}' lax.
on bmldmgsteth shall be bétween a minimim
of six per cent; dnd a maxirdum oftwenly per cent,
of the annual values'of such buildings as may be
specified by-the Corporauon from time'to time :
Provided that the Corporatmn may, al any
time, presufbe fixcd rates between the minimum
and the maximuim rafes of tax as aforesaid for-
different colonies or for dlﬁ'crent groups of
buildings in such colonies ©
Pravided further thal the Corporauun may
also introduce graduated rates of lax within the
_minimum and the maximum’ rates of lax as
aforcsnid on the basis of sirdight line system or

any other system’ as may be spcmﬁed by the .

Corporation.

E.tpfanalfan—"sualghlhn(:S{a; m" shall mean .
i)

(he system in which the rate of Jax is equivalent to
-the annual valueof a property (X) divided by the

minimumannual value 1) and Y being added to” -

the quoticnl so arrived, Y being (he difficrence -
. belween the’ mayimum raté ¢f tax and the quolient
of maxdmum (X2) and giniwiam (1) annual vahes.
114E. Rateof vacant Jand tax. ~—Save asotherwise
provided in this Act, the ratc of tax on vacant
lands in Delhi shall be between 2 minimum of six
per cent, and a maximum of twenty per cent, of

the annual valuc of such Yands as may be specified

by the Corporalion from kime to tme ;

Provided thal the Cnrpomuon may,-at any
time, specify fixed ratcs betwoen the minimum and
the madmum rales ‘oftax asaforesaid for different:

" colonies ar for rh[[ere.m gmups of vacant landsin.”

such colonies 5

Provided fu.nhcr that lhe Corporatmn mny )

also intreduce graduated rates ol tax within the
minimum-and the maximum rates of [ax as

aforesaid on the’ bas:s of- s‘lralghl line system or

any" other sysiem’ as may bc specificd by the
Corporation.

xplanaiion. —‘Slrmghl lmcsg,:lcm shall bave.

the same meaning as in the Explanation to the
second proviso lo scclion 114D."
7. Subshitution of neiv seclions forsection 115.—1n

Ihe principal Act, for seclion 115, Lhc rolruwmg sections
shall be substituled, namely :—- - -

“115. Emmptlun of vacant land,s and hm[dmgs
from property tac— R

(1) Saveas olhenvise pmvgdcd in| Ilus Act, .

property tax shall be levied on all vacanl lands
and bmldmgstclhl cxcepl— LT

(® vacant lands and bulldmgs (ulhcr than +

dwelling houses) exclustvc!y used for

{rv)" vacant land or bmldmgsor poriions ihereof, -;

agnc:.tlnu'al purposu‘. in aocurd:mce w:lh the
gmdelmcs prescnbed in the bye-laws;

(u') any vacant land or building included in any
village abadi, which is occupied for "
residential purpose by any eriginal owricror 3
his legal heir, subject to a maximum of one g

. hundred square metres of covered space;

{iii) vacanl lands orbpildings or portions Lhereo!,

exclusively used for the purpose of publu:
'worshjp,

cxclusively occupied and used, with the
approml of the Corporation, for the pu.rpom
of public charity as may be specified in the
bye-taws or for the purpose of medical rehcl‘
- {p, or education of, the pooar, fiee of charge; B
m wzu:anl lands or bu:ldmgs exclusively used 1 o
_for the purpose’of pubhc burial or. as. 2}
." cremation groind, 0r any other place used 3 : ,'
- for the disposal of the dead, duly rcglslercd

under this Act,

i

vy stich heritage lands or bu:ldmgs as ar¢ .

spccﬂ'lcally notified far qxcmpuon by the 8
CorporaUcm as also such prenuscs as are 5o E e

" ‘specified by the Archeological Suwcy ol'q :
- India;

{vil) vacant lands and bu1ldmgs owned:
exclusively by war widews, gallantry award 3§
winners in Defence Forces, Police and Pama- -1 ’
m.lllt."lr}' Forces.as also civilians who have !‘
received bravery awards of' Lhe highest order ;3
~-from the_Government including Annual“
" Bravery- Awards given by the President ; ;

. ;- Provided that the gxemption shal] be sub]ect b
- 1o the condition lhal— P )
-(@) The premisgs in question is in se]f—.“ )
occupation for residential use and r'u_ .
portion thercof is let oul for any purpase, R -
whatsoever,
-. (@) Incaseibe personconcerned has more: ,' )
_ thanon¢ property in Delhi, lhccxmlphonﬁ
shall beapplicable to only one property 28
which is-permanently wsed for self—
residence; 1IN
(t) The benefit of cxcmonn sha]l belirnited ")
. lothe life-time of the person conccrned,'l s
exceptwhere the award has been granted £

posthumously, in which case (h

exemption will be granted to the widow;

ofthe gallantry sward winner; )

) vacan! lands and buildings owned by, or a

 westedin, the COrporaUnnhul not Icascdoul\p _
- or renled out, and in respect of whih 1hc, N
~'property tax, if levied, would, under lh:

i .

:
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constitute by notification in the Official Gazelle, a
Municipal Valuation Commi(e.
{2) The Municipal Valuation Committes shall
cansist of—
(a) aChairperson, and
(b) such aibicr members, being not less than
two and nol more than six, as the
Goyernmen! may delcrmine.
¢! .']Jle. Chaitperson and ihe other members
of the Municipal Valwalion Commiltee shall be
appomlcd by the Govcrnmenl and the
qualifications and’ expem:nce requisite for their |
appointment, the manner of selection, and other
terms and condilions of service including salarjes
and allowanges. tenure of office shall be such as
the Government may by rules determine,

(4) The salaries and allowances of the -
Chairperson ‘and the uiher members of the
Municipal Valuation Comnuuceshallbc paic from
the Municipal Fund.  ~

(5)The functions of the Mumapa] \‘.ﬂuauo:l
Commirtee shall be— R \

{a) to make rccommcndallons 10 lhe

Corporation on’ matlcrs relating (o

classification of vacant lands and buildings

‘in any ward of Dieihi into colonies and

groups of lands and buildings and lxation
of base value per unit area of vacan land
or peruril area of covered space of building
and factors for increase or dcgrcn'sc. or [or
no increasc or decrease, thereof;
(b} toconsider. ObJCCU.OILS ender section 116C,
C and to make. n:commcnd.auon thereon; and

) W perform suc{l olher functions as the -

Governmenl, may quum:
116A. Classification of v acant lands and buildings'
into colonics and groups aiitl spcclﬁcnlmn ofbase unit
area values therefor—(1) The Municipal Valuation
Cemmitiee shall reco mmend theclassif cation of Lhe vacant
tands and buildings in any:ward-of. Dcthi, referred to in

scction 5, into colonies and proups of {ands and buildings .

afler takirig into account the following parameters i~

() setdement pattern such as‘plotted housing,
group housing, colony with (lats only, nrban village,
unautharized colony, rcsculemcnt co!ony, rural village and
non-residential areas;

(b} availability, nl' civic and socm! infrastruclure;

(€} access 1o roads;

{(d) access w district centres, focal shopping'
centres, convenience:shopping cenires, and ather markels;

(c) land prices as may, frof time to time, be
notified by the Central Govérnment or the Dclhl
Development Authority;

-building for recreation and sports purpeses, industrial;

) buildings adjacent to such categorics of sirects, as ma‘ )

- by lhcéComora_lion;

- be spcclﬁed by the Corporation; and B

S ly usc-msccalcgvry ol any bulldmg mcludmg
residential building, busiricss building mercantile building

building, hazardous bulldmg and public purpose bulldmg
including educational, medical and such other institutionat
building and Tarmhouse, as may be specified by 1
Corporalion; z
‘(8 in the'case of buildings used for business;
mercaalile, recreation and sports; industrial, hazardous,
storage or farmhouse purposes, the Idcation of su

subject o the provisions of sub-section (2), be specilia

(b} the types of buildings whiclt may b
.classified as pucca, semi-pucca or katcha. as may t%
specified by the Corporalion, ;
@ theage-wise grouping of bmldmgs as gl

() 'suchother parametersds S fnay be conside .
rclcvan! _\y Ty the Municipal \:‘zsluahon E}d’;ﬁmmee -

2 The Municipal Valua] iny) Committee shaigy
rccommcnd groupw:se— tf:_‘,é -
(a} the base unit arca value of any ownug

occupied. vac:mt land, or any wholly nwncr-occup ‘_
" bGuilding éf puu::a structure, constructed in'the Year 2. ;
or mcrcaﬂcr -and put to exclusive residential usc, ind 7§
{® the factor fori iacreasing or dccreasmg

for not increasing or decreasing, the base unil arca valu
specificdin clause (a), séparately in rcsp::ci of each of 4%
parameters of type of colony, use, age, 1ype of suucog
and gccupancey slatus of the vacant and or building.
“lhe case may be; subjeci toa Iowe: Timit urzcro point iy
-"and: uppcrllrml olten point zcro.” N
“116B. Nohﬁcdlmn of classnﬁcalmn 0[\'.1t:mtl o

and build mgs{ntﬂ calonics and groups "and spcc:ﬁc A1
of bas¢ unit area valies therefor tnd Mactars for incref

- ar di:crcasc.——(l) The Corpumuon shall, having repanlé
‘the récommendations of the Municipal V.Jlua.
Comniitlee, declare is intention 1o classily vacant 18
and buildings in cach ward'inlo such colonies and grofl

* ol lands: aud buildings as the Corporation may, by pull
notice; spct:lf)', and shali also specily in such public n' g
thcbase volue it proposes 10 specily pes unitarea of v 5.
land and perunit'area ol covered space of building wi
each such group and-alse the faclors for increasing
decreasing, of for not increasing or decreasing, lhc g
unit arca values of vacant lands and buildings refens

in clause (b) of sub-scction (2) of seclion [L6A. )

* (2), The- Corporation ‘shall, on receipl of

» “representation from any group in any colony affecicy
such classification of lands or buildings into any proy
specification ol the basc unit area vzlues of vacant b
orcovered $pace of buildings within such groups,

- .faclors‘tor incrcasing or decreasing, of for not incr

4 .
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l_i’ecTcasmg, such umt area. valués of vacant la.nds or
wered space-of buildings, refer. such reprcscntahun 10

subject o the pravlsmns ol‘ scctmn 1 lﬁK, bcbmdmg'
- Corporation,

: 116C0b_|u:uun ladassnl’cnhunol’vucanl landsand
lings into colonies and groups and fixation of base
areavalues and factors (or incréasing or decreasing
base unit area valucs. - (1) Il any owner or occupier

vacant land or building in any-ward in respect of
b a public notioe has been issued under section 1168,
5 20y objection to the manner of classification of any
g or groups, or the base valuc per unit arca of vacant
o the base value per unit area of covered space of
g in any proup, cr the factors as specﬂ‘cd inclause |
sub-section (2} of section 1164, he may subril o
cey of the Cnrparnhon as may be Aaudthorized by,
oration in this behalf hiis ijéf:lion in ‘such farm,
taining such parﬂculars, as may,bv: prescnbcd'
w,l.hmy days frofm the date;of publlcauon of sixch

potice, and such objection sha]l be cons:dt;rcd by

cipal V.zluatmnCom:mnuc a.[!ergwmg the persori gy
g 1he ghjection an oppcrlumty of bemg hcard.

é) The procedure for hcanng and d:sposal of

cidering.the recommendation of the. Munu:lpal
n Commitiee on the objeciions, if any, in
ce with the provisions of this section, the
jon shall, by public notice, spml}v groupmscthc
area value of vacant land and the base unit arca
rered space of bmldmg and, the l‘aclom rcl’crred
se () of sub-seclion (2) of sccuun 1 IGA i
nided that the Corparation shall not ‘alter the unil
es recommended. by- lhc Mumctpa] Valuation
xee wilhout the approval ¢ ofthe Government.

|l'ca o
increag
rcg al
uua .' .

int lai
a BIOT D. Final base unit area values afvacant land and
IJyp - xd space ol building— (1) Subjcci!othcprcrwsmns

lié nod 169, the base unit area value_ol'Vacanl land and
'ofv'a":

g wi
:asini 48
1l Gl
slerreds

16C shall be final.

 of vacant land and the final base unit area value
space of building as aloresaid and the factors
creasing or decreasing, orfor not mcrmsmg or
e final basc unit arca values as aloresaid and
em available for:inspection by-any persen
c Copics thereof shall alscbe rnal:le availablc
on payment of.cost.

: Determination ofamualva]wco{'cmemdspacc
: iml of vacant land. - (1) The annual izlue of any
T it of building in'any ward shall be the amount

Mummpzl Vh]uauon Cam:mnml’orrmnnmdcrauon, and - '

& 'Ihr.-. Corporation shall publush lhc finalbaseumit

o

armved - at by muluplym g the tolal area of such cwemd
space of building by the final base unit area value of such

. 'covered space and the relevant I:?ctors as referred 1o in
-clausc (b} of sub-section {2) of seclion 116 A,

Explanation—"covered space”, in relation to a
bmldmg, shall mean the tolal floor area in all Lthe
fleor thefeaf, mcludmg the &Lckncs af walls, and
- shall include the spaces of ‘covered verandah and
‘courtyard, gangway, PArTage, COMIMON, SErvice arca,
stairease, and balcony including any area projected
+ - beyond the plot boundary and such other space as

- may be prescribed,
{2) The Comporation may require l]'n‘: Total area of the
cavered space of building asaforesaid tobe certificd by an
architect registered under the Architecis Act, 1972 (20 of

_19772), or any licensed a:chuccl, suhjcéi tosuch ccndma!}r\

as may be prescribed.

3) Thc annual yalue of any vacanl]and isany ward
shallbe the amount arnvcd al'by mu]tlpl}"m lhc total area
of such vacant Jand by the' I'mal base unifkfea value of

“such land and the relevant factors as referred to in clause

{(b) of sub-section, (2} of séction 116A.
> (4)1inthecase of any vacant Jand or co\g-‘cd space
ofbulldmg, any portion thercofis subject to differcni final

_ base unil.area- values or is not-self-occupied, 1he annual
" value of each such portion shzll be computed scparalely,

and the sum of 5uch annual values shall be the annual
value for such vacant land orcnvcrcd spacc of building, as
the case may be.

L16F. Peterminatien of m-mual value of building
where land is exempted from property tax. — Where any

.vacant land is exempled from property Lax under any law

for the time being in force, the annual value of any building
erecled on sich land, which is in existence for morc than
oneyear and is notentitled 1o any exemption from such tax
under this Act ar any other law for the time being in force,
shall be determinéd in accordance with the provisions of
thischapler.

116G, Transitory firovisions—{ l)NotmIllsia.ndlng
anything contained in this Act, as amended by the Delhi
Municipal Corporation (Amendment) Act, 2003, a ax on
vacant land or covered space of building or both, Jevied
under (his Act immediatcly before the date of coming into
force of ihé Delhi Municipal Corperation (Amendment}

* Act, 2003; shall, on the coming into .l'orcc of the Delhi

Munacipal Ccrpamhcn(Amcndmcm) Act! 2003, be deemed

‘1o be the tax on such vacant land or covercd space .of

building or both, [ev ied under Lhis Act as amended by the

"Diethi Munieipal Corporation (Amendment) Act, 2003, and

shall-continue:to be in force until such-lax is revised in
accordance wilh.the provisions of. ‘this Act, as amended by
the Delhi Municipal Corporation (Amcndment) Act, 2003,

b2y Nm\wdmandlng anything contained in sub-
section (1. where assecssment has nol been finalized in
respect of a vacant land-or covered space of a building or
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both, on the date of the commencemen! of lhe Delhi
Municipal Corporation (Amcndment) Act, 2003, (he
assessce may have such land or building or both, as the
case may be, assessed on the basis of the annnal value.
116H. One-time tax. — Nolwithstanding anything
conlained in this Act, inthose cases where (e owner has
already paid one-time o under-some scheme in the past,
the extent of the rateatle valuc on the basis of which the
one-fime tax was paid shall be sel off against the annual
value calcutaied under the provisions of the Delhi Muriicipal
Corporation (Arendment) Act, 2003 and the tax liability
shall be worked out on the basis; of net annual valug. -
1161 Validity of base unit area values of vacant land
and covered spaceof bmldmg -—The hase unit armvaluc
of vacant land and the baseunit area valuc of coveréd

.- space of building i i respect of a specified group in a ward

-~

-shall rc-.mmn)m force for a pericd of three years:

Provided that till the revision'of such base unit area
values is complcted, the exisiing bascunit area valucs shall
continue to s in force.

1167, Indexalion of unil area value. — Il' for any
Icason lh?basc unit area value of any vacant land, or thie
base uml'arca value of any covered spacc of building, in
any group in any ward has not.been revised on the
completion of a period of three years frotn the date on
which such base unit area yalues were Jasl delermined, it
shall be Jawful to increase or decrease the base unit area
values gecording 10 the changes in the consumer price
index of urban non-manual workers or such otiice snitable
index as the Government may delermine ill such revisicn
is made by the Municipal ! Valuation Comumitiée, and t realize
the amount of property tax for such covered -space of
buildirig or vacant Tand on the basis of the mused base

unil area values. -
1161 Hardship and Annm n.‘ly Commitice. —-(1} The

any ha.rdsh.lp ar anomaly nnsmg out of the property lax b
imposed, and the decision of the Corporation on such
renomlhendalion shall be final.

- (4) The procedurefor the functioning of the Hardshi P

- - and Anomaly Committes shall be fuch as may be specﬂ'lcd 4

Corporation shall, gn the toming jnte force of the Delhi ’

Municipal Corporation (A.mcndmcm) Act, 2003, appoint,

for such ptried, not exceeding one year, asthe Chrpomuoﬂ
may think fit,.a Hardship aiid-Anomaly Commitice with a
view 1o considering the cases of hardships or anomalies, if
any, inrespect of property Lax imposed under the provisions
of this Act as amended by the Delhi Mmucxpal Corporaunn
{Amendment) Act, 2003,

{2) The Hardship- and Ancmaly Commmcc sh:Lll

consist of a prolessional from arfcas of finance; laxation, "~

law or municipgl management, as iive Chairperson and four ‘

other members of whom oué shall be a councillor to be
nominated by the Corporation, ong shal} be the chairperson
of the Municipal Valuation Cnmrruucc and ohe membes
shall b¢ nominaled from amadng the ‘members of the
Municipal Valuation Commitiee and one shall tic the
Additional Conmussmncr (Revenue) of the' Corporauon.
3y The Ha.rdslupand Anomaly Commiltos shall make
recomimendations to the Corporation on the petitians
received from any group of affecied persens regarding

I

by the Corporation.
9 Amendment of section 119.—Inthe pncipal Ad, E
in seclian-119 - (i) aficr proviso 10 sob-section (1), the
following Explanation shall be inseried, namely.—
“Explanglion. - For the purpases of this section, |
pmpeny "owned by a Govemment company or a st:uulun ]
corporation, which lias a corporale peisonality ¢fiis own,
shalt not bé dccmcd o the property of the Union.” -'5
 (ify sub-section () shall be omitted
- 10, Substilution of new section for seetion 120, -
Inthe principal Att, section 120 the following section 5ha11 !
® be substiluted, namely . — 3
. " 1120, Facidence of properly ta:. ~ (1) {a) The’
propeny tix onany fand or building shall be pnmnnl)
lcwablc upon the owner thereoll
(b) Thc Hiability of the several owners of any land ar
bmldmg constiluting 4 single unitof assessment, which is,
‘“or purponis 10 be, severally owm:d in parts including ﬂaLs B
or rooris; for payment of property 1ax or any instalmen(: 38
thereof, payable during Ihe period of such owncrshlp, shall; 3
be joint and several. X
Provided that the Cammlssnancr may apporiion 1hc,,
amount of praperty tax on such land or building ameng;
several co-owndrs
Provided further that in any casc where th
" Commissiener is, for reasons to be recorded in wriling.
satisficd (hat the owner is ol traceable, the occupicr of 38
. suchlandoi bu:ldmg forthe time being shall tic liable fo 8
. payricnt of the propcrl.y tax and shnll a!so be cnlitled m
t]u: rebate, if admissible. -
" () In: thic catie of any land or building which i is no@l )
sclf-occuplcd and where Lhe owner is constrained by any
law, order of the Government, or order of a court from o
tecoyering the tix due, sach tax shall be recovered fmu_l
Ahe occupier orioccupicrs, as the case may be : S
Proviged that the owner shall continue 1o pay such
amount of tax as-he was liable 1o pay befors Lhe coming il
intoforce of the Delhi Monicipal Corporation (Ame ndmcm}
Act, 2003 and only 1he balance, amount, il any, - shali b
recovered frommcoccuplcr E
- (d) The property.(ax on any land or building, whlds U
is 1hc property of the Corperation and the possession o
which has becn delivered under any agreement or licensing J
.arrangement, shalf be [eviable upon the tzansl'en:c or LhEN.
hcx:ns.c, as the case may be. . :
(€) The propedy tax in respect of any land
bulldmg, ‘being the property of the Union, the posse.sn
of which hasbeen delivered in pursuance of section 20
the Displaced Persons (Compensation and Rehabilitation
Act, 1954 (44 ol 1954), shall be leviable upon the tr.znsﬁ:

et s e i
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{2) If any land-has been ll:l la a tenant for a lr:rm
ding one yaor and such tenant hag built upon such
the propenty tax assessed in respect of such land and
E:bm]dmg crecied thercon shall be payable by such
_’; t, whether the jand and the building are in the
{apation of such tenant o a sub- u:nanl ol such tenam
-2t T Explanation.—For ihe purposes of this gection,
yeant” shall mcludcanypersnndcnwngmlclolhc land
Y l.bc bunilding erected upon such land, from the u:nn.nL,
fwrether by operation of lawor by lransl'er inter vivos,"
11. Inserion of new sections 1204 and 1208, —-]n
principal Act, aller section 120, the follewing seetions
EF] be inserted, namely :~—
120A.Levy of service charge in slums and
reselilement colonics— (1) The Corporation
may, [rom time 1o time, levy.oni the aggriepate
arca of land or covered space of building in
any slum orany rescitiement colony where no
property lax is levied .a scmcccha.rgc alsuch
amount, nol cxcccdmg the actual cost of

the Corporation. L
@ The Corpumuon may, in lhc publlc mlen:sl,

aforesaid Lo any organizalion of slurydwellcts

recopnized by the Corpolraliun.-_
120B. Grant te group housing-society, resident
welfare association, market assocmuon or
_ industrial estate.—Where any organized
group of property owners and/or occupiers,
-.such as group housing sociely; resident welfare
association, market association, industrial
eslate, regisiered with the Corporation,
provides on its own, withithe approval of the
Corporation, any of the ¢ivic services from
among the oblipalory functions_of the
Corporation, specified in seclion 42, within the
area of jurisdiction of such.group, the
Corporauon may give such grant to.such
group, as may be specified in-the bye-laws,
taking into account the scrvices provided by
_such group:

five per cent of the amount collecled as
property tax from the Jands ‘.md b.uldmgs wilhin
the arca of Jurisdiction ofsuch graup.

12; Omission ofscctwn 121, — In l.hcpnncipal Act,

. 13. Inseriion ol‘nc“ scetions 123A, 123B 123C,
123D. — In the principal Act, afier section 123, the

“123-A Submission of returns, — (1) The
Commissioncr shall, witha view to determining
the annual values of vacant land and covered

providing the scrvices as may be spec:l' qed by )

cntrust the collection ofthe servic chargeas

or residents of resettlement colonies.

Provided that such gra.nl shall not exceed 1hu'ty :

)
(b}

space arbmldmg In any ward and the person
primarily liable for the paymentof Properly tax,
hy publi¢ notice, or by’ nglice, vin wmmg.

require the awner-and the oo:up;cr of such™

vacant ]and or covered space of bulldmg or
any partion thereof, including such owner or
Lhe person computing the lax due under the
provisions of seetion 123B, 10 furnish a retarn
in such form as may be preseribed by bye-

taws and within such lime, notbeinj less than -

thirty days from the dale of publication af such
notice, as may be specified thescin, containing
the fol]csﬁngpqrﬁcu]ars,-namely:m

the name of the awner and the occupicr,

the number of theward, the name of the colony,

~.and the number and the sub-mumber of the

" premises of such vacant land or covered space

e ofbmld.mg, a5 the case may be;

@

(©

o

®

@

whelhcr lhebulldmg 18 pHCCA, SCATi-PUTCT OF
karcha T

year, “of; completion of consiruclmn of the
butldmg. or year or years of part consiruction
lhc:cot‘ as the case may bc

the usc ‘with rcfcrcncc la thc provisions of

clavse (f) of sub- sccuon(l) of scction 1 6A 0 -

which fch vacant land or covered space of
- building is pul-or inlendead to be put;

the arcaof the vacant land and the covered

space of the building with” brcak—up ofthe area-

under various uses;

whether whelly owncr-occupied or wholly

tenanted, ot partly ewner-occupied and pactly

tenanted, 2nd (he areas thereof, and

such ether parliculars as may be prescribed
" by bye-laws.

(2) (a)Every owner and every occupier as aforesaid

®

o

- shall. be bound to coply with such notice
and (o furnish a return with a declaration that
the stalement made therein is correct (o the
best of lumw]cdgc and belief of .such owner
and occuplcr

"Whocver omits 10 camply with such
requisition, shall in addition toany penalty o

)

which he may be liable, be precluded from -

. ob_1ec1mg 10 any assessment made by the
Commissioner in respect of such land or
buﬂc]mg: -

The Commissioner or any person subordinate
lo him and duly, authorized by him in this
behalf, in writing, or any licensed archilect,
may, with.or withaut giving any previous notice
ta the owner or the occupier of any land or
building, enter upon, and 1nake any inspection
or survey, and take measurement of such land

2 SO
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or bulldmg with a view Lo venfymg lhc
statement made in the return for such landor

building or for collecting the paniculars,

refered 10 in sub-soction (1) ift respest of such
Iandorbmidmg :

Provided thit ne such entry shall be madc
excepl between the hours of sunrise and
sunsel.

123 B Self-assessment and submissicn of

@}

()

()

return. — (1) After thé coming inlo force of
the Delhi Municipal Carporation (Amendment)
Act, 2003, any.owner of any vacant land or
covered spaéc of'building or any other person
liable 1o pay the property tax qr any occapier
in the absence of such awner or pecson, shall
file a retum of sclfassessment within sixty days
of the coming into force of the aforesaid Acl,
Such owner or oLher person ar ocgupier, as the
case oy be, shall, chereafier, file the annual
return only in those cascs where thero is a
change in the pasition as compared-lo the
previous return; within three months aflerthe
cnd of the financial year in which the cha.ngc
in position has octured.

Any owner of any covered space of bulldmg
or vacant land or any other person-liable 1o
pay the praperty tax, or-any cecupicr in the
absence of sueh owner or person shall compule
Lhe 1ax due under seedion 114 A or section 114C,
as 1hc casc may-be, and pay the same 1n
equaccd quartesly instatment by the 30th day
of Junc, 30th day of Seplember, 315t day of
Dmnﬁc:andﬂsmayd‘m:d\cﬂhcﬁnanaal

-year forwhich {ax is 1o bepaid. [nthe evéntof

I!axbcmgpa:dinonclumpmm for the finaacial
year by the 30th day of June of the financial
year, rebate of such percuulage not excecding
fificen per.conl, as may be rotified by the
Corporation, of tht lota] tax amount dug skall
be allowed.

" Any owner of any vacant Jand or covercd
“space of building or any other person liablz to

pay the property Lax oc any occupler in the
absenge of such owner of person, who

_compules such property tax under'this secuon,

shall, on such computastion, pay shic propecty

" tax on such vacant land or covered space of

building, as the casc may be, 1ogether With
interest, il'any, payable under the provisions
of 1his Aclon —

(a) any new building or cxisting building
which has not been assessed; or

(b) any ¢xisting building which has bren !
tcdeveloped o substanlially altered’ ar
improved afler the fast assessment; but

i PtV

:-has nbt becn Eubjected to rmsmn of 4

"-asscssment consequent upcm ‘such :
udr:.w:lopmcm or alleration or
improvement, as I.he.wsemay bc

(5) Such awner or person, as the case rnayhc :

shztl furnish tothe Commissiones a rehsn 3
of self-assessment jn such form, and insuch :
manner, as may be specified in thebye-laws |
.and evexy such return shall be accompanied
by proof of payrment of propery (ax and
inferest, if any. ;

@ Inthe case of any new building for which

anaceupincy certificate has been granted,
or which has been occupied, afier (he
,coming inloforce of the Delhi Municipal
Corp:rauon{.kmcndmem)hu 2003, such
. paymienl shali be made,-and such requrn |
shall be furnished, withinthitty days of the
-expiry of the guarier in which swch-
occupancy cerlificate is granied or such
bailding isoccupied, whichever is earlier.

Erp!nnarmn — - Fot the removal afdoubt, it is kereby |
dcdamd thal ocJupancy cenificaie may be provisional or
findl and may be for the whelc or any part of the bu.ild.mg
and occupancy may.be of th¢ whole ar any pant of Lhc 3

building.

{7) Afterthedetermination of the anngat nlmcf

- @ Liznyowner orother person as aforesaid, hablc

) If aficrthe assessmend of the annual value of r
.. anyland or covered space of building is finally ]

‘unpaid, and all the provisions of ILis Acl

© assessmeny; failing whizh recovery shall be :

vacan! land or covem) space of buildingunder ©
seclion 1 16E or section 116F or revision thersof |
under section 123C has bocn made, anyamoun|
paid on self-zsscssment under this sr.cuoa J
shal be deemed 1o have been paid on accoum
.of such detérmination under this -Act a5
amerded by the Delhi Muricipal Carporatioa | L
{Amepdmeny) Acl, 2003.

10 pay the property 1ax under 1his Act, fails o3 3
pay Lhe same together wilh interest thercon, if 3
dny, in accardance with he pravisions ol this |
sezlion, he shall, witheut prejudice 1o any™
cther aciion 10 which he may be subjecl, be ||
deermed o be a defaulter in respect of such -
property tax, or inlgrest, or botk, rematning |

applicable lo'such defaulier shall apply 1o him
accardingly, H

made under this Act, the payment en seli- ]
.assessment under this scetion is found 1o be A
less than that of the amadnt payable hy the 3 -
assesser, Ihe assesseeshall pay the difference - LB
wilhin twg moenths ftem the date of final t

makde i aeeordarics witk the provisions of this 2
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Act, but, after the final assessment, if it is found
that thé assessee has paid exeess amount, such
cxcess amount shall be refunded ; _
Provided thal in any case where the amount of
tax determined in the final assessment is niore
than (ke amount af tax paid under ‘seif
assessment, and the difference in the amount
of tax is, in the opinidn of the Commissioner,
the resull of wilful sippression of facls as
defined in the bye-laws, the Commissioner may
levy a penalty not exceeding thirty per cent of
such difference in the lax besides the inlerest
thercon |

Pravided Further that the levy of such pcnalty shall

.nacld.luon to any other punishment provided for under

e Act:

Provided alse that the proccdure Tor sending of

. (10) Where no notice is scnt by the Commissioner

section 123C within twelve manths after the year to
b such self-assessment relates, such self assessment
‘be regarcied as asscssment made uhder this Act:
Provided that in any casé, where thete his been wilful
ession of [acts, penaliy uptuthmy pcr centof thotax
> may beim posed: .

hearing of abjection and determination of lax and
es shall be such as mady be spwﬁcd in 1hE bye-

123¢C. Rcvisian of _aésessment.—-_—-(l)-' The

nSSIONEr TMay cause any revision (o be made at any

the annual valae of any vacani land ot covered

of bmldmg or any partion lhcrcofm ihé lollowing

aamely:—

{  where the nature of use changcs or

Gi) whercthe mmnfoecummycl‘mngcs or .

(o) where o pew building is erccted or an
cxisting building is redevaloped or
substantially aliered or impiaved during
the perjod the annual valuc remains in
force; or

() where, onan application made, jn “;rmng,
by the owner or the-person Jiable'to pay
the property tax, it is estabhshcd thal.
during the pericd the. annual value s in .
force, such value has bccn reduced by
reason of any substantiil demplition or
has suffered depreciation on atcount of
any. accident; or any calamity proved o
the satisfaction of:the Commissivacr lo
have been beyond the control -6f such
owncror person, or . -

, hearing ol objeclion and determination of tax and_

- @

v

.3

{¥} where any vatant land or covered space
ol building or portion thereof is acquired
by purchase or otherwise by the Central
Government or the Goversmenl or (he
Corporation, or

{vi) where any vacanl land or covcred space

of bu:ldmg or portion thereof is sotd ar
otherwise transferred 1o the Central
Government or the Government or the
' Corporation, or .

(vi) wheie, updn the'acquisition or transfer of
" a part ol anyvacant land or covered space
ofbuilding, a residual portion remains, or

(viii) where il becomes necessary so to do for
any other scason tobe recorded inwriling,
Bc!‘arc making any revision of the annual value
under’ sub sccuon (D), the Commissioner shall
give any owner, person of oecupier as & case
may be, affécted by.such revision, neticeof nat

less than 30" days that he proposes to make the

revision dnd consider any nbjuc‘uons which may
be made by such owner, persen or gecupicr}

'anmlhstandmg anylhmg con'.z\mcd in sub-
- section (1), whcm the annual value of any vacant

lafd or covered space of building—

- () has not, for any rcason, been- detcrmined

@

under this AcL the annual value of, suclt

- vacant land or covered space of building, as
the case may be, may be determined by the
Commissioneral any lime dusing tiecurrency
of the period 6f assessment in respeet of such
vacanl land ‘or covércd space of building
under section I6E or scction 116F, as'the
case may be; or

@) has been cancetled on the ground of

jrregularity, the annial value ef such vacant
land or covered space of building, as the case
may be, may be determined by the

Commissioncr at any time alfter such

canoeltatian; '

and such annuat value of such vacant land

ot covered spaceof building, as the case may

b, shall remain in force unti! 2 fresh valuation

or revision is made.

Any rcvfsian of annual valuz of any vacan(

land or covcred space of building cr any

'poruon thereof under this section shall be
-made with rchrcncc fo the proup inte which -

such vacan( land or covered space of
building or part thereof is classified under
seclion.116A, and theanpual value fixed per
unit area of such vacant land or covered
-space of building for that group shall be
applicable.
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(3) Notwithstanding anything conlaired in the
Toregoing provisions of this section, no
revision of the annual value of any vacant
land or covered space of building under this
section shall be made without giving the
owner ar the occupier of such vacanl land or
covered space-of building a rcasonable
opportunily ol being heard.

(6) Wherc any revision of annual value of any
vacant land or covered space gf building is
made under_ this section, the order of such
revision shallbcwmmumcated to the owner
or the occupicr of such vacant tand or
covered space of building within (cn days
from the dale of the crder.

() Anappeal shall lic against an order under
sub-scction (6) lo an oﬁiccr appc)mte:d by
the Government, if prel‘errcd by the owncr,
person or the ocetifiier of such yacanl land or
covered space of 'huﬂdmg within Iony five
days from the date ofthe’ receipt of the otder.

123D, Power of Cummnssmncr rcgardmg

sssessment.—The Commissioner may, at any time—

{a) make, Sue motu, an assessment in any case
where a return oa the basis of scll’ asscssmenl
has not been filed; ’

() rovise any assessment where the information
furnished in the return of self assessment is
found Lo be incorrect;

(c) reopen any assessment even after the period of -
one yecar in any case where it has been detgeted |

that there is mlful supprcsston al information;
and . N -
(d) imposca pcnally uol exceeding thirty per cent
of the difference in Lax arising from non-filing of
a rctam in lime, giving wrong information or
wilful suppression of facts.” |
14, Subshl‘uluﬁlu of seclion 124.—In the principal

Act, for seciion 124, the follo“mg section shall be

substitured, namcly :—

“124. Municipal Asscssmenl Book —(l) The
Cerporation shall maintain.a Municipal
Assessment Book in such form, and in such
manner, as may be spesified in the bye-laws and
shall make i1 avajlablc for inspection, free of

charge, throngh clcelroric media or otherwise ;-
Provided that the Municipal Assessmicnl’
Book shall noi be kept pending for any casc for

which any objectioh or appeal has-been filed,
2) The Commissioner may, at asy fime, amend the
Municipal Assessment Book for such reasons
as may be specified inthe bye-laws;
Provided that no such amicndment shall

be made without giving any person affected a™

‘reasonable oppaﬂ.urllt} ‘of being heard.” /|
15, Substitution of new sectian for secdon lZS.—In R
the principal Act, for section 125, the following section -
shall be substiuted; namely: -
“125. Assignment-of propecly fdentificatios 2
code. —{1) The Carporatian shatl cause to bc;-'
mainlained a register wherein tie propenys
identification code numbers by which any .
premiisesor part thereof shill be known, shall be
recarded-in respecet of each such premises in the
- mimtcipal area and such numbers'shall be fixed in 4
such'manner as may be spetified in the b)r:-]aui .
) Wheh the praperty identilficalion code numbm_ .
in respest of premises in any ward of Lhe;
“-Cerporation have been determined, Lhe;
Commissioncr shall notify the same in such
-:manner as mzlybcprcscnbcd in the bye-laws. ;. )
Q. Afler the property identificatiod code numbcrs
« in Tespect of premises in any ward have bcc:i -
notified under sub-seclion (2}, any- pcrson :
rcqu1rcd underthis Act or any olier law to makey
" any application to the Corpnrauon for g
- permission, licence or forpayment of any r.m:cq
- fot payment of any dues for any service and fu: :
"such otficr purposes as may be prescribed, sha]l i
"t the time of making such application mentio =
in the application, the property” 1denuﬁcal|cq '
o codcnur_nberdctenmnedundcrsul_},-gc,cuon(l )
16. Omission of scetion 126.—In the principal Ad

sccuon 126 shall be gmilled. 4
17. Omission of section 127.—In ll‘epnnc:pﬂl An
scclmnIZ?shallbeonullcd_ 'i -
18, Amendmeéntol settion 128, —In Ihepnnc:pal 3
msecﬂon 128; forsub—semoo(S),mefoHo\wng sub-sects
sha]lbcsubsululud. namely :— 4 :
(S)Thc_ Comrr;xsmonc,r shall record every trai i

- .ordevolulipn or tille netified 1o him under (i
. -sccuon m ‘his books and in the Municiga
" Assessment Book : 'r "
s Provided thal before recordmg su e
transfer or devoluticn of title, the CommissiceR
_shallQllsf) himsell that any duty an Lransrcr .
property leviable under section 147 has '-: :

_paid” 3
19 Omlss:m ol scction 131.—In {hc principal Ag

scl:uon 131 shall IJc omilted.. .

o 20 Omtsswn of scctmn 132.—Inthe pnnc:pal

SDCI]U[I 132 shall be omitted. g

- 21-Oumiission of section 133 —In lhc principal &
scction 133 shall be omilted. K

- 22:Qimission of fection 134.—In lhcpnnCIpal
secuon 134 shall be oiningd. 5

123, Amerldmcnt of section 147.—1In the princy
Acl, in section 147, in sub-seclion {2), in the table b
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meened, namgly — -
q} Contract for transfer
of immovable propeny, value of the consi-
-decation for the
transfer as sel ol in
) lhc contract.”

ubstitution ol new. s-ccho::s l'or sectign 152.—

' "tsnbmmlcd namely :—

(l) Saveas olhciwise prowdcd inthis Acl, any
x levied under this Act shall be payable on

in such manner as may be determined by bye-
laws mode in thisbehalfl:
Provided lhat if, On thie, corrung mlof oree
"of the Delli; Mumc:lpal Cnrpornlmn
. (Amcndmcnt) Act, 2003 therdis any increase in
thearnount of propcny 1ax whichwas being z paid
or was payable lmmedlalcly bc[orc the coming
into foree of the Dcltu Mumc:pa( Corporation
{Amendrment) Aqt, 2003, the dlﬂcmncun the
amount of property tax inexcess of filty percent
“sbove the tax bcmg pald or bcmgpa)'ablc, shall
be given cﬂ'ecl to by stages covering a p:nad
of tlirce years by dmdlng the amoun( of, such
tncre ase in the prapesty, taxhy Lhmc the quatient
being added té the amonnt of pmpeny taxwhich
was payable immedinely beforethe cominginio

property lax whu:h shall be payablc respactively
in cach of the :cmammg two suuct:S{wc yers
afler such addmon
Wherc any person liable for lhl: paymcnl of
praperty tax under this Act has failed 10 pay -
(@) such lax by the date as-specified in sub-
scction (3) of section 123 B, ar
(b} the arrear of tax, interest and penally, if any,
and any other sumin the natre of tax upto
the 31st March of the preceding financial
year; : '
be liable to pay simple interest at the rate of one
for every moath or part of the month comprising
from 'Ihe cxplry af the due: d.alc all 111& amount is
paid. -

¥ 1ax, t‘urmshmgwrong mforrnaﬁon in returnof
cnt, r:tc.-—Whocver v,ul fully m.nkts defaullin the
of, gr wilfully allcmpls i any mannc:wfmtsoevcr

, any Lax, -mcludmg ‘amaunt of interés! duc-and
levied under this- A, ‘or Tunushés .any ‘wiong
ton in the relum of: asc.ssmc nt, or willizlly fails to
in due time the rclum_ of property 1ax, or does Tt

b), after entry (v) of lhc lable ﬂ'.c follomng enlr}' )

Ninety pcr ceniofthe

ncipal Act, forscc‘llon 152 'thé following section -

such dates, in such number of instalments and.

forcc’ of the Dethi Municipal Corporalmri -
(Amendment) Aci, 2003 and 1othcameuntof

2 A Punishment for wil ful, dcl‘ault mpaymcnt of .

" Furhish informalion as asked for vnder any provision of
_ this ‘Act; he shall, without prejudice to amy other - penal '

provision under this Act to \\ducll he may be Subject, be

purishable,—

(@) inthecasewhere th'- amountofiax saught tobe
cvaded exceeds len lakh rupees with rigorous
imprisonment for a term which shall not be less
than three months but which may extend ug to
seven years, and with fine of not Iess than Gy
percent of the amount of tax evaded; and

(b) * inany other case, with rigorous imprisonent
fora term which shall not be Jess than one month
but whith may extend up to three years, and
with fing of not less than fifty per cent of 1he
amounl of tax evaded:

Provided that the penallies so impased
shall be in additinnto, and not in derogation of,
any liability in respect of the payment of [ax

" ~which the defaultcr may haveincutred.™

-25. Améndmen( of seetion 153.—1In the principal

Acl,in seetion 151, in sub-scction (13, the clause () sholl

be renumbered as.clause {as) and before clause (aa) as

50 rcnu.mbcrcd lhc following clause shall be inseried,

namcly —

“(ay propcny lax payable on sell-asscssment of
vacarit land or covered space inany building;”

26, Inseriion oF new section 156A.—In the principad -

ALt aﬂcr Sccﬂon 156, mcfoll(m ing scction shall be inserted,

n.jmc]y -

156 A Recavery of property tax —I{, afler the coming
into foreé of the Delhi Municipal Corporation
(Ag-nendmcnt) Act, 2002, any owner of any
vacant tand ar covered space of building ar any
olher person liable lo pay the property 1ax ot
any occupier, in the absence of any such owner
or persan, daes nol file a retuzn of ‘self-

“asscssment within sixty days of the coming inte
force of the Dethi Muonicipal Corporation

(Amtndmcnt) Act, 2003, arif the person l|able

for the payment of property tax docs nol pay

the amount duc within the due date, such svm
together with all costs and penalty may be
récoverad under a warrant, issued in the form
setforih in the Eighth Schedule, by distress and
sale of the movable property, or the atlachment
ang sale of the immovable property, of (he
defaulter; :
Broyided that the Commissianer shall not
imover ary sum the liability for which hasbeen
rcnullcd on apptal under the pmvns:ons of Uus
Acl”,

‘. 27 Omission of seelion 164.~—In (he principal Act,
sccuon 164 shall be pmitted.
' 28 Omission of section 165.—In the principal Ast,
section 165 shall bc pmitted.
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29, Qmission of section 166,—In the principal Act,

seclion 166 shall be omilted. '

30. Omission of section 167.—In the pr'mcipal Act,

section 167 shall be omirled.

31. Omission of section 168.—In thig princi pal Act,

seclion 168 shall be omitied.

32. Subslitution of new seciion 16%.—In (he principal

Agt, for seclion 169, the [ollowing section :© 'shall-be
subslituled , namely —

“169. Appeal against asscssmunt elc—{1) An
appealagainst the levy or assessment or revision
of asscssment of any 1ax under this Act shall lic
1o the Murnicipal Taxnuon 'I‘nbunal conslituted
undecr this section :

Provided that the full amount of the
property 1ax shall be paid before filing any.
appeal :

Provided furlhcr that- lhe Municipal
Taxalion Tribunal may, wilh the appmval of the
District Judgeof Delhi, alse iake up any ¢ase for

o which any appeal may-be pending bcl'orc Ihe
courl of such Districl Judge. .

Provided also_that any appeal . pcndmg
before (he court of such District Judge shall be
transferred to the Municipal Taxation Tribunal
for disposal, if requested by the applicant for the
scltlement (hercof on the basis of annual value.

) (2) The Government shall constitule a Municipal
Taxation Tribunal consisting of a Chairpesson and
such other mcmbcrs as the Gwn:mmcnl may
determing ;

. Provided that ont the recommendauon of
the Government, the Chairperson may constitute
onc or more separalc Benches, each Bench
comprising two members; one of whom shall bea
member of the Higher T udicial Service of'a State
or a Union territory and the other member from
the lughcmdmlruslralm: scrvice, and may transfer
to any such Bench any appcal for disposal or
may wilhdraw from any Bencli-aiy appeal before
it is finally disposed of. -

() The Chairperson, and nol less than half of
the other members, ol e Mmum pal Taxation
Tribunal shall be perseons whu arc or have
been the members of the l-ilghcr Judicial
Service ol a State or a Union {emitory fora
period of not less than five years, and the
remaining members, if any, shall have such
qualifications and expericnce as the
Government may by rules determine.

{c) The Chalrperson and lllc'cilhér mecmbers of -

the Municipal Taxation Tribunal shall be
appainted by the Govcrnrncnl for a period

of five years or till-they attain the age of

sixty-five years, whichever iscarlier.

]
(d) Theother terms and condilions of service of, 4
the Chairperson and the other members of 3
the Municipal Taxation Tribunal, including .}
; salaries and allowances, shall be such as may 4
be determined by rules by the Government.
(¢) The salarics and allowances of the
‘Chairperson and the other members of the
‘Municipal Taxation Tribunal shall be paid '3
from the Municipal Fund, 4

() 'In every appeal, the cosis shall be in the
discretion of the Municipal Taxalion Tribunal or |
the bench thercof, if any.

1] Costs awarded under this'section to Lhe
Curporauon shall be rccoverable by lhe
Corporation as an arrear of tax due from Lhe

" appellant. ’

(5 Ifthe Corporalmn fails Lo pay any costs awarded -5

' o an appcllanl within len days from (he dote of
lhe order for payrient therecf, the Municipal -
Taxahon Tribunal may order the Commissioner 3
"16 pay the costs 10 the appellant.”.

33 Arnr.ndmcnl of section 170.—Inthe principal Actj [

m'secuon 110 m cL'lusc (:1), inthe prcmsc: for (he word /R

Cuy

Tty JT v o TR

substitited; T ]
34, Amendment of section 171.—Inthe pnnc:ml Aﬂ,i‘ :
in section 171, in the provise, for the word “court”, thej
words " Municipal Taxatien Tribunal™ shall be substituted ¢§
35. Insertion of now section 172A-—Inthe principal ;e
Act, after section 172, the following section shall be/g
inserted, namely :— '. T
Lo 172.A Powcrionppuminnagcm:yforadrmmstmhoon
ol'pmpcr._r fax—{(1) The Commissioner may g
‘subjeci lo such byc-laws as specified by Lbs,
"$ Corporalion in this behalf, nppomlanyctllzcn.s,. B
-~ welfare association recognized by 1hc
Cnrporauon or any Scheduled bank, or aﬂ};I
person or other agency 10— K
(1) maintain the assessmen! book undﬂ?
 section 124,
+(b) collect tax and depasit the same with
Corpgralion; and
{c) carry out such other tasks as may b
assigned 1o them by a resolution of
) Standing Commitiee.
@ Such citizens’ welfare association, b:mL G
'—':' pcison, or other agency shall be paid sus t o
callestion charges as may be au(horized by suZgM
. bye- laws as may be spccnfcd by --.-
-'CorporaUcln o
36. Amendment. of Tywelfth Schedule—In _ -
pnnctpleAct in 1he Twelflli Schedule— '
@ . the entry with respect to section 131 shall &
" . emilted, {if) the entry with respett 1o section l :
sh'dlbeonulled - ,_,;
P S. PARMAR, Dy. Sec

’n\‘.il‘: =i. —\.--.:ﬁ'mu

Prinied by the Manager, Govt of india " Preas, Ring Road,’ Mly:npuri.{IcwﬁDeIhE-uOOE“-I

and. Published by 1he Controller of Publications, Delhi-110034.
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. wherever they occur,
and the words *National Capital Teritdry of Delhi” shall
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“The Delhi Nl.i_g:'sing Homes, Repistration
(Amendmenl) Act, 2002 (Dcthi Acl Mo.7 of 2003).

(As passed by the Legislative Assembly of the
National Capital Termtory ofDelhion {he 27-11-2002}

An Act further 19 amend the Delhi Nursing Homes
Registration Act, 1953. .

BE it enncted by the Lepislative Asscinbly of the
National Capital Tcrdlu'ry of Delhi in theFifty- third Year of

1he Republic of India as Tollows ==

1. Short Ltle, exiend and commmemchL—-(l)Ttﬂs
Act maybe, called {he Dethi Nursing Homes Registration
(Am::ndmanl) Act, 2002, - :

1 exiends 1o the whole of the National Gapital
Termitory of Delhi .

(3) shallcome intoforce with effect from the datc
ofits publicationin \hi official Gazeue.

2. General.— ID the Delhi Nursing Homes
TRegistration Ad, 1953 (Delli ActNo. 6af 1953) (hereinafler
referred to'as “the principal Act™),-for the words "Chicl
Commissioner” and thewords “Union Terrdtory of Delhi,

the words Licufenant Governor”

respectively be substimted.

3, Amendmeat of Section 4.—In1he principal Act,
in Sectian 4, for Sub-section(l), \he following Sub- seclion
shallbe substituted, namely i—

“(1y Every person intcadiag tocryon d Nursing
Home shall make an application for registration and for
renewal of Registration cvery third year to the supervising
authodity.” - - -

4. Amendmeni of Sectiod 5.—nthe principal Act,
in Seclion 5,— - T

() for Sub-section (2), the following- Sub-seclion
shall be substituted, namely = _

“(2) A Certificale of rcgislmlioﬁ issucd under this
section shiall, subject 10 the provisions 6f Seclion 7, bein

force and shallbe valid unti} the 31stday of Marchof third .

ycar following {hc date on which such. cériificale was
issued.” . .

() for Sub-scetion (3). the following Subssection
shallbe substiluted, namely =—

“(3} The certificate of rc_gistralion issued-for the
specialty in respect of a nursing home chall be kept affixed
in a conspicuous place in the DUISINE Lome™,*

() after Sub-scclion (3). the {ollowing Sub-section
shall be inserted, namely. — .

“(4) A nursing home repistered under this Act shall
pol use the lerm “research centre” against its pame unjess
ithas theapproval of the appropridie wuthorify to carry oul
such research.” C

Printed by the Muanager, Govt. of Jndis Press, Ring Road,

and Published by the Cantroller
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5. Suhstilut-';ﬁ.n-of new section for Scction b-
Section 6 0f the principal Acl, the following section sk
be substituted, namély -— ;

«g. Whocver contravenes the provisions
Section 3 shall, on conviction, b punished wilh finc B4
may exicnd 1o five {hgusand rupecs, or, in MC st &
second or subscquent offence, with jrprisonment i

jerm which may extend o six months, or with fing wk
may extend 0 five thousand rupees, ot withboth”

6. Subslitution of now Section for Section 10-
Section 10 ofthe principal Act, {he following scclion 53
be substitted, namely 1 — ]

] «10. Any fees reccived or fnes paid under [his’
shall bocredited 10 the Consolidated Fund of the Nad
Capital Tertitory of Delhi.” . h
R Substitution ol new Section for Section L2 '
For Section 12 of the principal Act, the following 23
chall be substiluted, namecly :— 4

I Whoever contravenes any of the provisi
{his Act or of any Tuics shalt, if fio other penalty is els
provided in-this Act or the rules for such contsav
pn conviction, be punished with finc which may &
five hundred rupecs and in the case of conlinuing o6
1o a furiher fine of one hundred rupees in respect o
day on whictrihe offence conlinues after such convica|

REENA SIMGH NAG. v
frr o TR i
 fued, B, 2003 ' e
<0, 23( 2 )/98-ReTEE-2/ Ao /5563~ e B -

B R
g e ¥ & fen & oA 18 T 2003 IR 7
'ﬁ:ﬁﬁﬁmwﬁwmwﬁgﬁaﬁﬂ%l i -

Fergrd l

LEGISLATIVE ASSEMBLY _SECRETARL,'
NOTIFICATION "
Delli, the 180 Junc, 2003

2]

Lads

| Ne.23(@SULASTLLE: 5564.-~Ch. Prom]
Hon'ble Speaker of 1he Legistative Assemb R
NaﬁnnalCépitachrriiory of Delhi, tendcred 1is T3S g
from the post of the Speaker and has ceased
Speakcrcflhcmgislativc Assembly wef the =i
- the 18h June, 2003. ’ ;
SIDDHARATH RATHES

Mayspuri, New Delhi-110064 ]
of Publicalicns, Delhi-110054—2003. . i N
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GOYERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
l 8™ { FVEL, C-WING, DELHI SECRETARIAT, NEW DELHi

No. F.14(12)/LA-201 1/ Dated the  December, 2011
To

The Special Secretary (GAD),
General Administration Department,

Government of NCT of Delhi e k_’ ! ’_ 3”7 T SR P
2" Level, A-Wing, ST ag iy
Delhi Secretariat, e

New Delhi.

Sub: Gagette Extraordinary Notification of the Delhi Muaicipal Corporation
{Amendment) Act, 2011 {Delhi Act 12 of 2011) '

Sir, ‘
I am directed to forward herewith two copies of the subject cited notification
(English and Hindi versions) for publishing in the Delhi Gazette {Part-1V)-Extra-
Ordinary today itself. It is requested that at least 10 Gazelte copies of the same may be
sent to this Department as soon as received from the press,
— e Yours faithfully,
Enci: Asabove ' ,
: (Tarus Sahrawat)
AddL Secretary (Law, Justice & L.A.)
No, F.14(12)/LA-2011/ Glaw /2 &1~ Fo Dated the ~9December, 2011

Copy, together with the copy of enclosures, forwarded for information and necessary action
to:-

. The Secretary, Government of India, Ministry of Home Affairs. New Delhi-110001
(with 5 copies).
2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &
Justice, Legisiative Department (Correction Cell). Shastri Bhawan, New Delhi-110001
(with 2 copies).
3. The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054,
4. The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi-110002,
\//Sf The Pr. Secretary (UD), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002
6. The Secretary to Minister of brban.{Development Govt. of NCT of Delhi. Delhi
Secretariat, New Delhi-110602
7. The OSD to Chief Secretary, Govt. of NCT of Delhi, Dzlhi Secretariat, New Delhi-
110002.
8. The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretartat, Delhi-
110054,
9. The Deputy Secretary (Admn.), Law, Justice and Legislative Affairs, Govt. of NCT of
Delhi with the request to upload a copy of the this Act en Department’s website.
- ‘;
@b
in
O M T |
(Tarun g‘ahrawut)
Addl Secretary (Law, Justice & L.AL)

fam—y



(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI '
{DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELM!
HOF.14{12)/LA-2011/ ¢ b /’;‘ o o Dated the,99 December, 2011
Mw/ 20 ' . .
ivo.F.14(12)/LA-2011/ - The following Act of the Legislative Assembly of the Mational Capital
Territory of Dethi received the assent of the_President of India on 23 December, 2011 and is

nereby published for general information:-

“THE DELHI MUNICIPAL CORPORATION (AMENDMENT) ACT, 2011
: {DELHI ACT 12 OF 2011)

iAs pzssed by the Legislative Assembly of the National Capital Territory of Delhi on the 1%
December, 2011) ‘ ’
(23 December, 2011]

Further to amend the Delhi Municipal Corporation Act, 1957.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty-second
Year of the Repubifc of India as follows:-

1. Short title ant commencement. — {1} This Act may be called the Dealhi Muuicipal
Corporation {Amendment) Act, 2011. '

NES It shalt corrie into force on such date as the Administralor may, by notitication in the
official Gazette, appoint @ - ‘

——

Provided that different dates may be appointed for different provisiocns of thiz Act and any
raference in any such provision to the commencement of this Act shall’be construed as a refar
‘ \ ! .
te the coming into farce of tha: provision. =

"/E.Generai. = In the Dalhl M 1-9//

unicipal Corp.ér-atﬁ’in Act, 19_5'?‘ {hereinafter referred to\ﬁs-.x.}

“principsi Act” - o

_{a) for the words "The Carporation” or “the Corporation”, wherever they occur, the
words  "A  Corporation” every ‘Corporation”, “each Corporation”, or
“Corperations”, as the tase may be, shall be substituted;

(b) for the werds “Central Government” wherever accuriing in different sactions,
~ the word “Government” shall be substituted except in sections 2{43), 2(51}, -

3(6);, Si1)ej, 22 (8), 31, 54, 90(8), 96 (c), 106, 185, 195 (1), proviss 1o 195 12),
485, 486, 487, 488 and 490, 4304, '

(e} for the word “Delhi” wherever occurring in sections 3(5),'36, 39, 41,43, 70, 109,
147_ (1), 298, 301, 355 , 394 . 359 .and 481, the words “lthe ares of the
Corporaticr” shall be substituted:

and there sihall also be made in any sentence in which those words occur such
changes as the rules of Erammar require. : ‘
- 1 : ) BN

LY
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3, Amendment of section 2. — in the principal Act, In section 2, -

{a} for clause (6), the following clause shall be substituted, namely: -

"{é) “Commissioner” means the Commissioner of a Corporation;”;
{b) ‘for clause (7), the.following clause shall be substituted, trhnely: -

“{7) “Corporation” means a Corporation established under this Act;”;

¢) in clause {51}, after the words “Central Govermment”, the words “and the

Government” shall be inserted. -

4, Substitution of new heading for the heading of Chapter II. — In the principal Act, for
the heading of Chapter I, the following heading shall be substituted, namely
“ESTABUSHMENT OF CORPORATIONS”.
5. Substitution of new sub-héading for the sub-heading of Chapler . —In the principal

Act, for the sub-heading of Chapter ), the following sub-heading shail be substituted, namely: -

: Cn
“Constitution of Corporations”,

srimrec
By,

(A
3,

(A Amendment of section 3. — I the principai Act, in section 3,- .,

Mw“""
{a) for sub-section {1}, the following sub-sections shail be subislituted, ramely: -
“{1} The Government shall, Ey notification in the official Gazette, establish for

the purposes of this Act, three Corporations charged with the municipal
government of Delhi, '

{1A) The name, area and limits of the three corporations established under ‘sub-
section (1) shall be as per the fourteenth schedule;

{b) for sub-section (2), the following sub-section shall e substituted, namely: -

“(2) Every Corporation so established shall be a body corporate with name

duly notified by the Government h.aving perpetual succossion and a conmon

seal with power, subject to the provisions of this Act, Lo acquire, hold and
B dispose of property and may by the said name sue and be sued.”

{c) forsub-section {5), the following sub-section shall be substituted, namely: -

., Q\ﬁ”‘,

2
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_ . “Provided that the total number of seats in all the Corpourations in Delhi
- shall in no case be more than two hundred and seventy two and the

“{5} The total nurmber. of seats of councilors and the number of seals reserved
for the members of the Scheduled Castes in each Corparation, shall, at the time
of establishment of such Corporation, be as determined by the Government by

notification in the-efficial Gazgtte”;

(d) In sub-section {6), -

{i) for the first proviso, the following proviso shall be substituted, namely: -

number of seats in each Corperalion shall be determined by the

_ Government at-the time of estabiishment of such Corporations:”;
| . P
{1i} for the third proviso, the following proviso shall be stbstituted, namely: -

“Provided also that for the first election 1o the Corporations to be held

immediately after the commencement of the Delhi Municipal

Corporation {(Amendment) Act, 2011, the population figures of every

such Corporation as published in relation to 2001 census shall be
\ deemed to be the population thereof as ascertained in that census.”;

“.,;u:.am‘th“)“
X - Y )
o (e) in sub-section (7}, - : Y ?‘3}
. : ¥
. _ i
(i) for the words “Central Government”, the word “Government™%hall
be substituted,
: {ii} far the words "one-third”, the words “one-hall” shall be substituted.
i (f) in sub-section (8}, --
: (iii) for the words “Central Government” wherever occurring, the word
“Government” shall be substituted;
(iv}  forthe words “one-third”, the words “one-haff” shall be substituted.

\/1;ulastitution of new section for section 3A. -

In the principat Acl, for saction 3A, the
following section shall be substituted, namely: - :
“3A. Division of the area of a Corporation into zones and wards, - (1] The
area af every Corporation shall be divided into a number of zanes and each zone
into a number of wards as specified in the Fourteenth Schedule.

(2} The Government may, by notification in the official Gazette, alter the
number or the name, and increase or diminish the areps of any zone or ward
specified in the Fourteenth Scheduyle.” '

| | - Q\\}



8. Amendment of section-S. — It the principal Act, in section 5,-
{a) In sub-section {1), -
(i) for the word “Delhi” occurring after the word “councilors,” and belore
the word “shall”, the words “the area of a Corpmatnun" shall e

substituted;

{ti} for the word “Dethi” accurring at the end thereof, the words “the area of
that Corporation” shall be substlluted

(b} in sub -section (2}, for the words “Central Government”, the word “Govermnent”
-—-—-—‘—-___‘ e ———

shall be substituted. ) -
- — .
8. Amendment of s n &. —In the principal Act, In section 6, for the opening phrase “The
P p &

fatn
Corporation, with the prewcus approval of the Central Government,”, , the following pihrase shall be
substituted, namely: - : .

”

“A Corporation, with the previous approval of the Goye Zfnm

ﬁu VS

0. Amendment of section 52. - In. the principal Act, in sect:on‘%?ﬂ sub-section (2), for the
opening phrase “The Central Government rnay, after consultation will; the Government”, the words
“The Government may” shall be substituted.

v’ 11. Amendment of section 69. — In the principal Act, in section 69, the word "Delhi” shall be
omitted.

('?_ 12. Insertion of new section QOA In the principal Act, after section 90, the following
section shall be inserted, namely

“90A. Certaln officers and empioyees of the erstwhile corporation to become officers and
employees of respective corparations —

{1} On the establishment of the Corporations under sub-section {1) of section 3—

{a}) the officers and employees of the erstwhile Corporation at the ward and
zonal level shall become officers and employees of the respective new Carporations

(b) the officers and employees of the erstwhile Corporation, other than those
covered under clause (a), shall be divided amongst the new Corporations hy the
Director of Local Bodies in consultation with the Commissioner of the erstwhile

Corporation . : Q
4 \w
L
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13. Amendment of section 99. — In the principal Act, in section 99, in sub-section (1}, in the
conclyding phrase thereof, for the words and brackets “the Municipal Fund of Delif (herealter in this

Act re'férred to as “the Municipal Fund”)”, the following words and brackets shall be substituted,
namely: -

“by the name of the area of the Corporation as specilied by the Governiment under
sub-section (1A) of section 3 {hereinaflter in this Act referred to as “the Municipal
Fund”}".

14. Substitution of section 100.- In the principal Act, for sec¢tion 100, the following section
shall be substituted, namely: -

“100. Municipal Fund to be kept in the State Bank of India. — All moneys payable to

sl R gee et Floy M i memm b A i e

the credit of the Munidipal Fund in the General Account shall be received by the
" Cammissianer of each Corporation and shall be forthwith paid inta the State Bank of
India to the credit of the said Account which shall be entitled “The General Account

P Y.

of the Municipal Fund of the Corporation.” ” “

DV E

15. Amendment of section 203. - In the principal Act, in section 203, aftE™siib-section (2),

the following sub-sections shall be inserted, namely :-

¥ (3) The cantracts a!réady made in accordance with the provisions of the Lhe bye-faws made
thereunder prior to the commencement of. the Delhi Municipal Corporation (Amendiment) Act, 2011
shall be deemed to have been executed on behalf of the respective Corporations constlituted under

sub-section {1) of section 3 by the Commissioner until the expiry of the validity of the period of the
contract

16. Amendment of section 298. - In the principal Act, in section 298 for sub-section (1), the
foliowing sub-section shall be substituted, namely :-

"{1} All streets within the jurisdiction of each Corporation constituted under sub-section (1)
of section 3 of the this Act which are or at any time become public streets, and the
pavements, stones and other materials thereof shall vest in such Corporation

“provided that no public street which immediately before the commencement of
the Delhi Municipal Corporation (Amendment} Act, 2011 vested in the Union, shall,’
uniess the Central Government with the consent of the concernad Cornpration so

\ \

/

directs, vest.in such Corparation by virtue of this sub-section,”

N



17. Amendment of section 479, — In the principal Act, in section 479, -

j {a) in sub-section (2), for the words “Every rule made under this Act, every notification
issued under sub-section {2} of section 3A and sub-section (2) of section 52 and Lye-
laws made by the Central Government under section 349" » the words “Every rule
made under clause (8} of section 22 and section 31” shall be substituted.

{b} after sub-section(2), the following section shalf be inserted, namely: -

“{3).- Every rule made under this Act, except rules made under section 22{8} and
section 31 of this Aci, every notification issued under sub-section {2) of section 3A
and sub-section (2) of section 52 and bye-law made by the Government under
section 349A shall be laid, as soon as may be after It is made or issued, before the
Legislative Assembly of Delhi, while it is in session for a total period of thirty days,
which may be comprised in one session or in WO or Inore successive sessions, and if,
before the expiry of the session immediately following the session or the successive
sessions aforesaid, the Legisiative Assembly agrees in making any modification in the
rute, bye-laws or notification or the Legisiative Assembly agrees thal the rule or bye-
laws or notification should not be made or Issued, the rule or bye-laws or
notification shall thereafter have effect only In such modified form or be of no
effect, as the case may be; so, however, that any such modification or arubment
shall be without prejudice to the validity of anything previously done under that rule
or bye-law or notification.” ‘ 7 f;‘*””m“*

18. Substitution of new section for section 481A. — In the principal Act, for sectio) AHTA, the

following section shali be substituted, namely; -

¥

'

“481A. Regulations and bye-laws to be laid before Legislative Assembly of Delhi. -
The Government shall cause every regulation made under this Act and every bye-law made
uhder section 481 (o be laid, as soon as rriay be after it is made or issued, before the
Lagislative Assembly of Delhj, while it is in session for a total period of thirty days, which may
be comprised in ane session or in two or more successive seésidns, and if, hefore the expiry
of the session immediately foliowing the session or the successive sessigns al’oresajd, the
Legisiative Assembly agrees in making any modification in the regulation or bye-faw or the
Legislative Assembly agrees that the regulation or bye-law should not be Mmade or issued, the
regulation or bye-law shall thereafter have effect only in such modified form or be of no
effect, as the case-may be; so, howéver. that any such modification or annutment shall be

w‘ithout prejudice 1o the validity of anything previously done under that regulation ar bye-

faw.”
\ \
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v19. . Insertion of new section 484A. — in the principal Act, in Chapter XXIV, after the heading

thereof, and before sectlon 485, the foilowing section shall be inserted, namely: -

“484A. (1) Director of Locat Bodies - The Government shall appoint a Director of Local
Bodles to assist the Government and discharge functions including -

N to coordinate the functions of the Corporations in respect of the common
facllities and services that are under the contral and management of the
Corporation in whaose é'rea they are located ;

(in to decide, in the interim, the utilization of various assets and discharge of
liabilities by the Corporations ;

(iiii to frame the recruitment rules for various posts ;

(iv) to resolve the functional and administrative anomalies or difficuities arising, if
any, after constitution of the three corporations in consultation with the
Commissioner{s) thereof ;

{v) to coordinate the collection and sharing of Toil Tax from Toll centres / gates that
are under the Eontrol of respective Corporations in which they are

. located on the basis of such principles as may be prescribed.

(2) The Director of Local Bodies shall exercise such powers of the Government in
relation to the affairs of the Corporations (not being power under sections 487 to 490), as the
Government may, by notification in the official Gazette and subject to the conditions and

restrictions (including the condition of review by itself), specify in the notification.

(3) The terms and conditions of service and the tenure of office of the Director of

Local Bodies shall be such as the Government may, by rules, prescriba.

{4) The Government shali make available to the Director of Local Bodies such staff as the
Government considers necessary for the exercise of the powers conferred on him under sub-

section (2)

20. insertion of new section 490B. — In the principal Act, after section 4804, the fullowing

section shal be inserted, namely: -

—1= Qv}/

-



“4908B.- Delegation of power by the Governmenl, — The Government may, by
‘otification in the official Gazette, direct that any power exercisable by it under this Act
NariFia.l

shall, subject to such cbndftions, if any, as may be specified in the notilication, be exercisablp
by any of its officers or by Commissioner or by any other authority.”

J*l(?r_asertion of new section 514 g, - In the principal Act, after section 514 A, the following section
shall Le inserted,:

“514-B, Overriding effect of the pravisions of the Dethi Development Act, 1957 - Natwitie

.......... _,'lilu'ifuli['_;
anytlting contained jn this Act, in case of any repugnancy belween the provisions of this Acl and Lhe

22, Substitution of Fourteenth Schedule, — I the principal Act, for {he Fourteenth Scheduie, the
following schedule shall be substituted, namely : -

. THE FOURTEENTH SCHEDULE
(See section JA)

THE NAME, AREAS AND LIMITS OF CORPORATIONS

S.No. Ward Name of lhe ward Name of ihe zong
No, )
1 Narsia )
Nareia
Allpur

Bhalswa Jahangir Puri
Mukund Pur

Burarl
Jharoda

Civil 1 ines

2 _J
N
i 1Y

- [; . LUJ/ { . /



| Budh Vihar

Vifay Vihar T
Pooth kalan e
Sahibabad Daull Pur e N
Bagampur N
Bawana o Narela
29 Kargla e
Mundaka o
Nangfoi Jal Wast _ _rﬁajgfgqﬂ]_h_“
Milthi el _Narely
Pratap Nagar
Nithari .
Kirai Sulaman Na gar o
Prem Nagar
Sullanpuri Eas( —h:*__“:_ Rohini
Mangol Puri Norih u)
Sullanpur Mafra e
Suitanpur] South Jmﬁ__hk e
Gury Harikishan Nagar
Peeragarhi o
Nangloi Eas| West

Mangol urf East
— | Mangofpuri
Mangotouri West
Rohini Norlf)
Rohini Cenlraf
Rohini Easl
) Naharpur
Pilampura Souih
Pilampura Norih
Shalimar Bagh North
Shalimar Balh South
Paschim Vihar South
Paschim Vihar Norih
Rani Bagh :

Saraswali Vihar

Kohal Enclaye
Shakur Pur
Nimii Colan
Sawan Park
_V'Vazirur
Ashok Vikar

Shastri Nagar

Idshan Gan|
Oapuly Gan
Kashmers Gaie
Majnu Ka Tilla
Jama Masiid
Chandni Chowik
Minlo Road
Kucha Pandil
Bazaar Sifa Rany
Turkman Galg
|_Idgah Road

Ram Na_ga_r

Model Basi™

Baliil Nagar

Quammruddin Nagar
Rehini South
— I wouln

_6 TriMagar™
Rampura

Kamla Nagar

Rana Parlap Bagn “'«-“, g
Sangarn Park
Modaf Town

Inder Lok Colony "

Ballimaran ,
- Q_asabgura '
Pahargani

81 - | Kargl Bagh
92 . T Dey Nagar

Rohini

—

Rohini

Karol Bagh Zone

e ——]

LivitLines

City

S.P. Zona ::

Cily
8.P. Zone

Am—_—

————

Karol Bagh Zopa

e




84

Waest Palel Nagar

95 East Patel Nagar Karol Bagh Zone
96 New Ranjit Nagar
| g7 - Kirll Nagar
o 98 Mansarovar Garden
B4 Mol Nagar Wast
100 Karam Pura
149 Rajinder Nagar
150 Pusa '
151 Inderpuri Kargl Bagh Zone
152 Naraina |
Seuth Dethi Municipal Corporation 101 Raja Garden
' 02 Raghubir Nagar
103 Punjabi Bagh
104 Madipur
105 Rajouri Garden Wast
106 Tagore Garden
107 Vishnu Garden
108 Khyala
108 Janak Puri North
110 Nangal Raya N
111 Hari Nagar
112 Subash Nagar
113 Mahavir Nagar
114 Tilak Nagar
115 Major Bhupinder Singh Nagar Wast
118 Vikaspuri £asl
17 Janakpuri West
118 Jangkpuri South
119 Milap Nagar
120 Silapuri Najafgarh
121 Kanwar Singh Nagar
122 Haslsal : West
123 Vikaspuri
124 Vikas Nagar
125 Mohan Garden -
126 Nawada West
127 Ullam Nagar
126 Bindapur
129 Dabri
130 Mangtapuri
131 Sagarpur
132 Sagarpur Yest
133 Chhawla
134 Nangli Sakravali Najafgarh
135 Kakraula " _
135 | Maliala T
137 Roshanpura ( Sl :
138 Najafgarh % Y
139 Dichacn Katan \d
140 Khera il
141 Bijwasan
142 Raj Nagar
143 Kapashera
144 Mahipaipur Najatgarh
145 Palam |
146 Sadh Nagar
147 Mahavir Enclave
148 Madhu Vihar |
153 Darya Ganj
154 Nizamuddin City
156 Lajpat Nagar
156 Bhogai
157 Kasturba Nagar Central
158 Kolla Mubarakpyr
159 Andrews Ganj
160 Amar Colony
161 Malviya Nagar
162 Village Hauz Rani
163 Saldargunj Enclave
164 Hauz Khas
165 Vasan! Vihar

U

-



M(lnilk;\

T8euth

— -

Y1,

N 166 o
167 R.K.Puram L
168 Nanak Pura |
168 Lado Sarai s
s 170 Mehrauli
1 Vasan| Kuij
172 Kishangarh Najalgarh
173 Said ul Ajaib
174 Chhalarpur
175 Aya Nagar
_ 176 Bhali
177 Sangam Vibus
78| Deol Seuih
179 Tigri
180 Dakshin Puri Exin.
181 I<hanpur
182 Ambadkar Nagai
183 Madangir
184 Pushp Vihar
185 Tuglakabad Exin.
186 Sangem Vihar Wes!
187 Sangam Vihar Cenlral Cantral
188 Sangam Vihar Easl o
180 Chiragh Delhi South
190 Chitlaranjan Park Ceniral
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_ ’(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)
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